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CORAMs

THE HON'BLE MR. P.K. KARTHA , \/ICE CHAIRiVANCJ)

THE HON^BLE ivR. B.N. DriOUNDIY:-^L, ADi.iIKISTRvaTIVE •ivSv.BER

1. ,;hether R^epoiters of local papers may be allovved to
see the Judgment? J,

2,.' To-be referred to the Fieporters or not?

JlJDGi^iENT(OR/\L)

(of the Bench delivered by Hon'ble Shri P.K.
Kartha, Vice Chairman(j))

Heard the learned counsel for the applicant on i\IP

filed on 25.08.1992 under f iling No .7841. The prayer

contained in this iv'P is that the applicant be allowed

to withdraw the OA 1593/1989 filed by her. The learned

counsel for the applicant states that the respondents

have assured her that she would be reinstated in service

wrbh all consequential reliefs after she withdraws the

present application. The learned counsel for the respofidants
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have no obi ect ion to the •//ithcsravioi tnou{jh they

deny that any s;jch assurance osen given by thera

to the , applic ant. OA 1593/1939 is dismissed as

ivithdrav;^. Kip 2513/1992 filed by the respondents

seeking vacation of the stay is also disposed of.

There ..vill be no order as to costs.

(B.N. OHOUrOI'YHL)
i'/iaiViEiR (/-i)

28,08,1992

(P.K. K/iRTHn)
XriCS. C:i.-vIRi-Mi\](j}

28 .08,1992


